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SHRI BHUPESH GUPTA: I am
thankful to the hon. Member. I may
say that I am a multi-purpose man
and I move all kinds of Bills, This is
one such Bill. All these things I
have done. As you know, when the
Preventive Detention Act came, we
opposed it and we gave amendments
to it. We do not want detention
without trial at all. That is one part
of it. The hon. Member has made
certain suggestions and certainly they
can be considered. But they will
have to consider them. He refers tv
the Prime Minister. Well, we did
not get any relief from any Prime
Minister. We had two or three Prime
Ministers but we could get no relief
when the Home Minister arrested us.
By Home Minister I mean the Police
and the C.I.D. who arrested us. Then
the Prime Minister did not do any-
thing in those cases. Therefore, we
do not trust the Congress Prime
Ministers at all. No such Prime
Minister will be trusted. You do not
trust us also if we have Prime Minis-
ter. So you should have an Act of
Parliament to protect you. If you ask
for protection under the aegis of the
Prime Minister, why not ask for
protection under the aegis of an Act
passed by Parliament ijtself?

SHRI M. N. KAUL: The protection
is that of the Speaker and of the
Committee of the House, The Prime
Minister will only place all the facts
before the Speaker and he will com-
mit the matter to the Committee that
I referred to.

SHRI BHUPESH GUPTA: Our
experience of Speakers and all that—
I do not want to name anyone—has
not been a happy one either. So let
us not drag in all"that. You know
very well what I mean. I have said
that this is immunity. But Mr.
Gujral says that this is privilege. What
can ] do? This shows the unlearning
on that side. When I say it is immu-
nity, Mr, Gujral says it is privilege
and when I say it is privilege he says
it ie immunity. This will be by means
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of an Act of Parliament. That does
not preclude that other methods

should not be adopted. Many other
methods can be adopted. The niceties
of it, we can discuss later on. Do you
mean to say that the country will
oppose it? Do you mean to say that
we who represent here 60 per cent
of the electorate, are coming here ie
take a stand which will be negatived
by the people? No, we are not.
Would you like to have it passed im
every State Assembly?

[THE VicE-CHAIRMAN (SHrT M. P,
Bpuarcava) in the Chair].

I say that the people are with us. We
are speaking for the people, They om
that side represent only 40 per cent
of the people. We represent 60 per
cent and we who have spoken here
have made it abundantly clear that
we want this thing to be passed. If
we mislead the people in this matter,
let us be condemned by the people.

But, mind you, in 1964 I mov-
5 .M. ed that Bill and you see how

the people have reacted to-
wards us by making us victorious im
the elections and by defeating the
Congress because the Congress was
opposing these things and other simi-
lar measures. Therefore the mandale
of the people is clearly on our side
and we are acting on behalf of the
people.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Bhupesh
Gupta, you can continue on the next
day.

SHRI BHUPESH GUPTA: Yes; I
have a It of things to say about Mr.
Gujral.

HALF-AN-HOUR DISCUSSION
REGARDING MANUFACTURE
OF SMALL CAR

THE VICE-CHAIRMAN (SHRI
M. P, BHARGAVA): I have a lot of
names before me. I shall allow
every one of them to put questions
and the first speaker will get five
minutes.

4
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SHRIMATI LALITHA (RAJA-
GOPALAN (Madras): Mr, Vice-Chair-
man, I rise to raise a discussion on the
points arising out of the answers to
Starred Question No. 61 answered
here in the House on the 25th May,

1967, regarding the manufacture of
small cars,

This question has been—] would
call it——not an untold story but un-
folding story of the manufacture of
small cars because it has been occupy-
ing the attention of this House for
the past two years. I have been a
Member here only for the past two
years and I have been getting ihe
same reply from the Ministers. From
Mr. Manubhai Shah I got a reply and
from Mr. Sanjivayya also I got a
reply but this fime my question was
disallowed on the ground that it has
already been answered. So far I
have not got a satisfactory reply and
I thank the Chair for giving us an
apportunity to discuss this matter.

The other day we had a question
regarding the manufacture of small
cars and the Minister gave the reply
that he was giving serious considera-
tion to the matter. He also said that
he will take up the matter when the
financial situation in the country im-
proves, which is something unthink-
able, unimaginable, Now, at the
outset let me thank the Ministry
for supplying me all the details
regarding this matter and I find
that only three companies, the
Premier Automobiles, the Stan-
dard Motors and the Hindusthan Mo-
tors are producing cars in the coun-
try. If we intend to have more cars I
think, as suggested by Mr. Bhanu Pra-
kash Singh, we must have a smaller
car at a low price and there should
be competition in ths field. What I
find now on the other hand is concen-
tration and monopoly in the produc-
tion of cars and this is not going to
be of any help to us. I would also
like to point ouf here that the Gover-
nment should not follow a dog in the
manger policy in this matter. They
must come to a quick decision and
they must choose whether they would
have fertiltsers or whether they would
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have cars. They cannot have both
from foreign country. If we are going
on like this we would be Jack of all
trades but master of none.

I would also like to focus the atten~
tion on another aspect. If the Govern-
ment want to produce small cars with
foreign collaboration that means the
foreign collaborator will certainly im-
pose his own canditions. If on the other
hand the Government want to produce
small cars on their own initiative
then I think they will need a colossal
amount of foreign exchange and at
the present moment we cannot
afford to divert our resources from
fertilisers to small cars. The Govern-
ment should take a practical view.
They should not keep the matter alive
all the time duping the public saying
that they are going to produce small
cars, that they are going to ptoduce
cheap cars,

In this connection I would also like
to say that if I remember right, one
Mr. Balakrkhnan from Kerala produ-
ced a small car and it was exhibited
in Madras at the Teynampet Con-
gress Exhibition Grounds. It was ins-
pected by the then Industries Minis-
ter of Madras, Mr, Venkataraman, and
it was found to be very good. Why
cannot the Ministry follow that up,
inspect that car and see if it is all
right? I remember when Mr. Sanji-
vayya replied to a question in the
House, he said that the Government
will not give licence just to A B C
or D but that they will have to find out
and satisfy themselves whether the
party is in a position to take it up and
whether the car is fit enough to be
taken up. Why cannot they try ouf
this car right from Madras to Delhi,
inspect it and if found fit let him be
given the licence. Why not the Gove-
rnment help a small man? Then the
Government of Mysore offered to pro-
duce small cars. The Chief Minister of
Mysore himself offered and I learn
from the papers that they have given
licence. I request the Chief Minister
of Mysare 1o manufacture this small
car soon and let him exhibit it to the
country.
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Now it is not only in the matter of
these small cars that the Government
follows a policy of dilly-dallying; they
are doing the same thing in regard to
the manufacture of TV sets also, I
learn that licence was not given for
the import of some components for
the TV sets to be manufactured at
pilani because the Government were
having negotiations with foreign firms
for the import of foreign TV sets;
I learn from papers that the TV set
produced at the Pilanj Institute is ad-
orning the Prime Minister’s house. The
Government should consider this
mater carefully. They are not prepared
to give it to a small man nor are they
going to produce it themselves. They
always weant to have foreign colla-
boration in every thing. If they are
‘1hus going the foreign way, then where
is swadeshi, where is self-reliance?

I would also like to say another
thing., Mr. Bhanu Prakash Singh said
that the two essentials for a small car
project in India were low price and
quality of the car. May be he said
that with good intentions but as far
as ] can see there is neither low price
nor a good car (Time bell rings) Just
five more rninuteg please,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Fifteen minutes has
to be divided between so many. You

can take another two minutes. That
is all.
SHRI BIHUPESH GUPTA (West

Bengal): Sir, you can
time.

increase the

SHRIMATI LALITHA (RAJAGO-
PATLAN): Mr, Vice-Chairman, I would
just put questions. Firstly, I would
like to know whether the Govern-
ment is going to take any quick and
final policy decision regarding the
manufactwme 6f a small car. Secon-
dly, in order to do away with mono-
polistic tendencies, would the Govern-
‘ment either in the public sector or in
the private sector, e¢ncourage more
units beyond the already existing
three units so that there will be heal-
‘thy competition? 1 also want to know
'whether the Government will give
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up the idea of diverting its resources
from more important fields, namely,
stepping up agricultural production
and leave the manufacture of small
cars to State Governments and the
private sector? Since the manufacture
of small cars does not figure in the
list of 59 priority industries why is
the Government showing so keen in-
terest in the latest French offer? I
understand 190 parties have applied
for taking up the production of scoo-
terS and the Government has yet to
take a decision. At present only four
firms are producing these scooters.
Why has not the Government taken a
decision to issue the licence to these
firms as Lambretta and other scooters
have almost replaced Dbicycles in
the  present living conditions?
Lastly I would like to say that
the note that has been given
to me says that if there is any
defect in the cars such defects may be
referred to the Ministry and the
D.G.T.D. so that these defects would
not be repeated. T would like to know
whether any such defects have heen
brought to the notice of the Ministry
or the D.G.T.D. and what steps have
heen taken in that regard.

ot farrreraATe weTREe ek
(weq WRW) : SEAMTERE  WRNRT,
7g D&Y FTT FT qTAAT &L s & 4T
MY FEdN ACA AT AT

Fqaeae (s AT WA
W) ¢ B2 ¥ w1 # wfgy g9 &3
& ¥ AN |

oft faaerpa e A\
T WE o™ &3 sed frewm R
ooy @ & 912 s § @ v
TuwTd 787 F gFar &4 fF qune T A
I #1¢ a7 fow & JER g X
Fzraar faar

SAAATET WEIEE, 9% WA
g F 419 ¢ & qutaarg #7 ara
AT AT FIHTT &9 a%g B g AT
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[t farmmmTe Rt SiRfEa]

FW ¥ "X 9 GEIAATE F AR F7
FAA TR F fag wfs N wraw
¥ 919 @ 9%, T3 TG B Y | AW
UF &t 39 @ A 5 e S 1w
FIY &7 T g SR 1 @
‘qmmvmaﬁﬁa'ﬁ?ﬁm
XA B Fre wr sy, 2efifac
o7 AT AR XF IE F 3 & @
R ¥, &fF gl TR ot 9% 39
SR TR F Fator F& 71 Forw 7@
CR R

gga & fwiwr & waw §
qeFR 7 7% wRfear fasans, % fofe
amd wrf | 5% fad oy d e
# fag fom =% &, earagr & &l |
Wt w21 8 5 ga gfefma Fvareg
S5 F1F fraty F47 F g da )
@ % g@R ¥ ag qear T g 5
31 1w § R & T 9ER) AT
g gt & aTE e § fr g
TET A RIS I FAT 2, ST
Mg @, o wowEe O §,
TETN UFC LI TR T
W' N FTC qgt 9T AT TR &,
9 EFT gER A g@ A F 07 A
TmaR M Idma el ag ar
Rt O fagar 1 ¥@ | W
BIEr L I T q fagar wgw
TS AHT T IR WIS
I K1 _FAqTT G 14T | §F qOF A
T AT T & 1 Afwre gurt B ®
foreh fag T € &Y e e 1T 7Y Ay
3, T W fpuz w ALaTd ¥ ook
TZRE T A qdT § 1 Y AR gy
R I TG FY gefrr &Y ot 2 FF ek
RIS A FH Y, T A
T 8, afEF gy a1 AR AR F o
AT 73T FIT F1 AR, T o an
T § 7 Ty wafed § w@edy

[ RAJYA SABHA ]

Diseussion 2044

LA HEH AT & 4§ ATAAT g fE
§ AT6 FL & Ia9 fF S #1T T 3]
A7 Qo 77 § Faay aog ¥ a7
TRAWA TN e ? 9@ @
¥ fraveht 59 A A IR A
yfama gfefome 9 & a7@ &
faa darc &1

%9 30 F T st ¥ fog oy
FX TG & Aawgs § ®ifF 9 o
ATaA B 5 a9 F &Y &0 o Fo A 77
¥ ae o & fog &3  otar wuar &
A @ IQ@ & T A & @ q0 913

T T GG § |

=Y AT A fYw (Fw-fEfay):
ATAZ THET T AT F AT |

it fawergmT s defsan:
FHA RN A TG A g F 4 wwa
1966 1 wer & faq 70,27
o aeg o A1 AEaT F a7 94,703
oA aeg 97\ fow o & S A Ay
FaA A M A @S A E, &6 W@
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AfwT o T ug ¢ G AW A AT
qgard ¥ fag s Eadft & snAv OF o
gad fan WY IFHY o SAvET qEv Aw
@ | A A G A oFw A
¥ F W G 0y § AR GRS
e & I GIAT H A T AF I
¥ 9/ §IAT AL & a IF 4 Sedy
ooy a1 ¥ JATEE W FY AW
FFATE | FOC AL FH T T
93 qvat & fag {6 & sg 3 wfF ag
9% Ural W famte @Y ¢, w9
qI-ATAT &Y SOH(T A7 gg Wv @@y
qEIr |

Wg % B FIT W Aws g,
¥ o1 ¥ ag fAdaw s amar g fE
R @ I fege a7 § Iad fog
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F7A 1960 AF 98 BATL WA IO
Ifer oyt gd o e s ¥ q& Wy
A g ATy At A Fadla I@w g
T Teg ¥ fog Ay F oaudr §1C
a5 FTE AR cEF AW F A G
fadl 91T ag wew 42 & Fg AW &
gu S A ¥ Ay w@ifs 6 @ F
AT FTET 1 a1 ¥ AT T KA
A FHT A IFN 6 FAA T A
& 7w oot geerd sfsfgaw
qrfery & ? & orq ¥ wg WA g
W g TR g4 awg # F AGf
A7 aFdl ¥ A 98 916 Fg & & AW
AR & 9T 7 & oY g-amat 2 |
T qrH A AL wnar § 5 1960 &
TET BT AT IF FAT 7T KT K

1967 gf war & fwe Yy wW0Y F1 W
T A S ag B AgATg W
o fFq agg A dyoEAr &0 Q@ €
N fofg FT FT T FQAE 7 AW
& qEY QAT qAN § AR FF AR KA
N FIA CFIAA F7 AT T § |
afsa wa SA TFRAAT FT TEEAT WY
arg g1 AF § witE wWl g A
Traiy wea ¥ freat qr 5 OF
aferor & fraely o digsy & w@¥ a|
gl s s o7 whrwarefelomy
#fefeae ¥ s w1 fAator oy o faar
ST gFar § | ar § gg S SEaT §
& 9 gy Tw FTOF WEH! @AQ
B X aAw F &Y dm g an
JER F Fqramia 37 HEAH
far ox A A5 9@, g4 foE
F A ¥ ggox sge WY g€ wrg
q 7@ avg A wreaa  fay wer-
NI FT@ F Y g 90 | ST
w1 a1 5 gn F9 fge! &1 gaaq
FOT a8 w1 (@SS ¥ Jrady
W g & SRAT | ¥ OXg ¥ @Iy
! FIC 7T F A et At
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urf &, @& a1 AR ¥ JFAT qear
f 5 for aoErll ¥ g @A
F AN AP § | W @G
Y AT AT @, qU K WA FEar
frag oz &0 ¥ oA fF @ 97
g@e fefomm afefae & sreaad
Ffay ggr dw dgre g, & ag T
TATAG FET FE AT A g AT R
for wifar & @t alem ¥ w@a
g fF g ¥ @Y FR aNA Wy
YU FH FT U FA |

,THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA) Mr Arjun Arora,
You can put your question no
speeches.

SHRI ARJUN ARORA (Uttar
Pradesh): But I should at least be
ireated~Ofi a par with the second
speaker.

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): No, no. He was the
original mover You cannot be treat-
ed on a par. You can only put ques-
tions. I cannot give five minutes each.
It is after all ‘Half-an-hour discus-
sion’.

SHRI D, L. SEN GUPTA (West
Bengal): Sir, on a point of order.
Shrimat: Lalitha Rajagopalan’s name
comes first How is it?

THE: VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): She gave the notice.
Let us not go into details, Everybody
else will put his question. That ig all.

SHRI ARJUN ARORA: May I refer
to the two dangerous aspects of the
reply given by the hon. Minister
when he dealt with this question on
May 25 ® The first is, he says in reply
1o a supplementary by Mr. D.
Thengar::

“As T have already stated, during the
last four or five months I have
received certayn proposals >

This imphes that the matter is only
four or five months old. The fact is
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[Shri Arjun Arora.]
that the matter is a dozen years old.
An exhibition of the models of small
cars, which could be produced, was
held in this country in Delhi on the
exhibition grounds in September, 1960
and tt was inaugurated by Pandif
Jawaharlal Nehru, the then Prime
Minister, two days after the death of
‘Mr, Feroz Gandhi, his son-in-law, So,
the matter is so old.

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): Come to your
question. .
SHRI ARJUN ARORA: T want to

know why he says that the matter is
only five months old and that only
proposals which he has received
since he became the Minister of Indus-
trial Development are under exami-
nation. The second clarification which
I would like to know is his reference,
in reply to a question of Mr. Banka
Behary Das:—

“I am giving serious considera-
tion to this aspect and as soon as
the financial position of the country
improves, something will be done.”

This financial position of the coun-
try improving has a serious implica-
tion. So, I want to know what he
really means. Does he think that the
financial position will really improve?

AN HON, MEMBER: Never.

SHRI ARJUN ARORA: The third
.clarification which I want to know is
this. In 1962 this House was told that
somehow the small car project could
not be taken up for five years and it
was not included in the Third Five
Year Plan. May I know whether the
‘Minister has already taken some steps
to see that this project is included in
the Fourth Five Year Plan  which,
thanks to the lethargy and the atti-
tude of Mr. Asoka Mehta, has not yet
been finalised? So, there is still
opportunity for the Minister of Indus-
trial Development to get thig project
included in the Plan.
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): That will do.

SHRI ARJUN ARORA: May I know
what steps he has taken or proposes
to take to see that the project is in-
cluded in the Fourth Five Year Plan,
I have only put questions and not
made a speech,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Thank you.

SHRI BANKA BEHARY DAS
(Orissa): May I know why  this
matter is hanging for the last fifteen
years? Is it because of the influencs
of the vested interests and monopolies,
particularly those three firms, i.e,
Fiat, Ambassador and Standard, that
the Government could not come to a
decision? In 1966, the Government
finally decided to have a small -zar
project under the public sector. But
they again went back because of
those influences, though to  outside
they said that the difficulties of
foreign exchange were there. Even
these big car manufacturers, parti-
cularly of Ambassador, have reduced
the weight of the car by 5to 7
maunds without the permission of the
Government, but they are still charg-
ing the old price, and you know also
in the market we have to pay about
Rs. 5000 to Rs. 6000 extra as premium
for having a car, whereas these car
manufacturers up till now are with-
holding by all sorts of methods the
manufacture of small cars, Even the
foreign collaborators have become so
angry with the Ambassador proprie-
tors, the Birlas, that they are not
going to renew the licence from the
coming year, because the standard of
material has gone down, and their
reputation has also gone down in the
international market. May I know
from the hon, Minister how many
proposals he has before him about this
manufacture of small car, from which
countries those proposals have come,
how many proposals are from our
own country India, and in each of the
project how much foreign exchange
is involved? Has he any proposal in
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which the foreign collaborators have
assured us that the foreign exchange
part will be borne by them either in
the shape of assistance or of loan so
#hat there will be no drain of our
foreign exchange reserves? If there
15 such a proposal, may I know from
the Minister how 1t compares with the
ether proposals that ale existing here”

Lastly, T want to know whether tae
Governmeni 15 considering to  have
this proposal in the public sector ot
private sector in collaboration with
those foreign firms

SHR1 BHUPESH GUPTA Sir, on
a pomnt of oider

THE VICE-CHAIRMAN (SHRI M P.
BHARGAVA) Let us go on with the
discussion

SHRI BHUPESH GUPTA For our
discussion I want it I think we are
gonducting 1t not mn & regular man-
ner You refer to rule 60 of the
Rules of Procedutre Yoy turn to sub-
rule (4)

“If more than i{wo notices have
been received and admitted by the
Chairman, the Secretary shall hold
a ballo. with a view to drawing
two notices and the notices shall be
put down in the order in which
they were recetved in point of
fime "

That 1§ one thing It does nof seem
to have been complied with here
Secondly, how the discussion proceeds’

The questions are tc put at the
end of the half-an-hour discussion
Those who have given  notice

speak, hen the Minister speaks, then
ether Members, 1f they have com-
plied with the rules, can put ques-
tions

THE VICE-CHAIRMAN (SHRI ™I
P BHARGAVA) Where 1s that?

SHRI BHUPESH GUPTA Suw>
rule (5)

“There shall be no formal motion
before the Council nor voting The

726 RS—7
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member who has given nolice may

make a short statement and the
Minister concerned shall reply
shortly Any member who has

previously intimated to the Chair-
man may he permitted to put a
question for the purpose of further
elucidating any matter of fact”

This 1s the sequence The question
of elucidating facts can only arise
after the Minister has made the state-
ment, because all others who will be
speaking here will be raising a dis-
cussion, and on behalf of the Govern-
ment the facis are supposed to be
stated by the Minister, and putting-
the-question part of it comes only
afier the Minister’s statement

THE VICE-CHAIRMAN (SHRI M
o BHARGAVA) 1 shall follow 1t
I'ne Minmster

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN
ALl AHMED) My firiend, while
reading the rules also mentioned . . .

A3-
T
&g

i farag/T @A
fear =TIy @99 § )
famAg §frqgaad g =
ar w937 )

THE VICE CHAIRMAN (SHRI
M P BHARGAVA) Let ys hear the
Minister

SHRI A G KULKARNI (Maha-
rashtra) Am I t{c understand that
af er the Minister we are allowed to
put questions?

THE VICE CHAIRMAN (SHRI
M. P BHARGAVA) Those who
have given me in writing earlier I
have got the list of Members

SHRI FAXHRUDDIN ALI AHMED
My hon iriend while quoting the
rule, if I heard him correctly, men-
tioned that the Minister had to reply
very shortly Shall I follow that or
make a statement which will give
him the clear picture?
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SHR1 BHUPESH GUPTA: Let him

make a long statement. The Chair

has power to give him more time.

SHRI FAKHRUDDIN ALI AHMED:
T just wanted to know this as a pre-
caution.

THE VICE-CHAIRMAN
M. P. BHARGAVA): “The
concerned shall reply
vou can reply shortly,

(SHRI
Minister
shortly.” So

SHRI FAKHRUDDIN ALI AHMED:
I would like to place before the
House a statement which will cover
most of the questions that have
already been raised and which also I
can anticipate. I am aware that this
question is disturbing the minds of
hon, Members,

The House is aware of the past his-
tory of the low cost car project. It is,
therefore, not necessary for me to
dilate on the past at this slage, The
House will recall that after examin-
ing the Jha Committee’s Report on
the automobile industry, the Govern-
ment decided in August 1960 that the
quesiion of manufacture of a low
cost car should be investigated by an
expert committee and that if the
expert committee came to the con-
clusion that ithe proposal was feasible,
the project should be undertaken in
the public sector. The expert com-

nmittee subsequently appointed—
known as the Pande Committee—-
submitted its report in June 1961.

The Committee’s conclusion was that
the project was feasible. Tt also re-
commended a particular model 1o be
taken up for manufacture. However,
after considering all the pros and
cons, the Government decided in
August 1962 that, in view of the
foreign exchange situation prevailing
then, the proposal should be deferred.
The then Minister informed the
House in August 1962 about Govern-
ment's decision to postpone the imple-
mentation of the project till the
advent of more propitious condilions.

Since then in deference to popular
demand voiced in Parliament and
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ouiside, the position has been review-
ed from time fo time, in the light of
the developments subsequent to the
decision taken in 1962. The last such
review was made in July 1966. While
a decision on the question of taking
up the project in the public sectior
was again deferred, the Government
decided that the possibility of setting
up the manufacture of a cheap car in
the private sector without involving
any imports or request for foreign
exchange should be examined. The
parties who had shown interest in
the indigenous manufacture of a low
cost car were accordingly reguestel
to submit revised proposals in case
they were in a posi.on to undertake
the manufacture without any imports
whatsoever or request for foreignm
exchange, either for capital equipment
or for components and law materials.
No scheme fulfilling these conditions
was received in response to this
request,

Interest has again been focussed on
this project during the last {wo

months. As I informed the House
during Question Hour on the 25th
May 1967, exploratory talks have

taken place with some parties both
Indian and foreign, who have offered
to manufacture a low cost car
either in the private sector or in the
public sector. I have given the House
a list of the parties who have expres-
sed such interest, 1 am asking each
one of them to furnish sufficient
details of their offer in order in enabple
ithe Government to decide whether
any of the schemes and, if so, which
one is feasible,

Hon, Members will pardon me if 1
say that I get the impression that a
good deal of sentiment and emotion
appear to be attached to any discus-
sion on this project. What is really
essential, however, for a decision on
the subject is an objective and realis-
tic appreciation of the implications
involved in a project of this magni-
tude. Some of my friends have appa-
rently been impressed by claims put
forward by one or two entrepreneurs
that they are in a position {0 make a
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car with a very low jnvestment of the
order of Rs. 7 lakhs or Rs. 8 lakhs
and with a2 nominal allocation of the
order of abou. Rs, 200 per car 1n
foreign exchange. On carefu] scru-
tiny, the (difficulties of establishing
commercial production on such a basis
will become clear. I do not deny that
it might be possible to make a few
hundred cars or a thousand cars or
even, say, five thousand cars on that
basis. But can production in such a
low volume help in placing on the
market 5 car priced at, say, Rs 7,000
to Rs. 8,000 ang make a worthwhile
mpact on the heavy pent-up demand?
Government’s decision to postpone the
implementation of the project till the
advent of more propitious conditions.

Since then in deference to popular
demand voiced in Parliament and out-
side, the position has been reviewed
from time to time, in the light of the
developments subsequent 1o the deci-
sion taken in 1962. Th~ last such review
was made in July 1966, While a deci-
sion on the question of taking up the
project in the public sector was again
deferred, the Government decided that
the possibility of setting up the manu-
facture of cheap car in the private
sctor withont involving any imports
or request for foreign exchange should
e examined. The parties who  had
shown int~rst in the indigenous manu-
facture of a low cos* car were accord-
ingly requested to submit revised pro-
posals in case they we-e in 3 vosition
+g undertake the manufacture without
any imports whatsoever or request for
foreign exchange, either for capital
equinment or for componerts and taw
materials, No scheme fulfilling these
conditions wag received in response to
thig request.

Interest has again been focussed on
this project during the 1ast two months.
As T informed the House dqurine Ques-
tion Hour on the 25th May 1967, ex-
ploratory talke have taken nlace with
some partie« both Indian and foreign,
who have offered to manufacture a low
cost car either in the private sector or
in the public sector, I have given the
House a list of the parties who have
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expressed such interest. I am asking
2ach one of them to furnish sufficient
details of their offer in order to enable
the Government to decide whether any
of the schemes and, if so, which one is
feasible,

Hon. Members will pardon me if I
say that I get the impression that a
good deal of sentiment and emotion
appear to be attached to any discussion
on this project. What is really essen-
tial, however, for a decision on the
subject is an objective, 1 have no
doubt in my mind that in order to be
able to avail of the economies of scale,
the first prerequisite is a large volume
of production of at least, say, 50,000
cars per year. Such a large volume of
production cannot be established with-
out special purpose machine tools,
automatic transfer lines gand other
modern equipment. It ig all very well
to say that cars can be made in the
small-scale sector of industry but such
production cannot be economical, Take
only one instance. For making the
bodies of 5,000 cars in a year, about
50,000 tonnes of steel sheets have to
be pressed to make the various panels
for the doors, roof, mud-guards, etc.

This  operation will require a
number of heavy presses and
dies made of special alloy
steel.  Neither  this type of pres-

ses nor the dies needed are presently
being made in our country and so they
have neccessarily to be imported. The
cost of the presses and dies will be at
least a few crores of rupees. From
thig instance alone, it should be clear
that it is not realistic to talk of manu-
facturing a low cost car without a
large investment. All the same, I am
giving an opportunity to all the entre-
preneurs who have made offers t6 give
ug the details of their schemes so that
we could have them examined. Simul-
taneously, I am also asking those par-
ties who have offered schemes hased on
foreign collaboration to furnish details
of their proposals to enable the Gov-
ernment to toke a view on them. I
hope to be able to get all the details
in the next three monhs or s6 and
thereafter have them speedily examin-
ed.
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[Shri Fakhruddin Ali Ahmed]

As the House js well aware, the Jow
cost care project has not so far been
taken up for implementation, not be-
cause the demand for such a car is not
there, nor because Government do not
appreciate the need for it, but because
Govrnment could not find the resources
requireq for the project on acocunt of
the compulsion to earmark the limited
available resources for projects of
higher priority, The decision to post-
pone the project has certainly not been
influenced by any external pressure.
I, for one, am in agreement with those
who believe that this project should
be given a higher priority than hither-
to. There ig a large unsatisfied demand
for passenger cars in the country. The
prices of the carg now being made are
certainly high. Their quality js indiffe-
rent and appears to be, if anything,
deteriorating instead of improving.
Neither the manufacturers nor the
dealers seem to have any interest in
giving the customer a product of
guality nor in helping the customer to
maintain it in good condition. It is
undoubtedly 5 sellers’ market today
and repeated appeals to maintain mini-
mum standards of quality do not
appear to have produced the desired
results,

I would mention that my Ministry
hag suggested a provision for about
Rs, 35 croreg in the Fourth Five Year
Plan for a public sector car project.
The limited availability of resources
and the inter se priorities to be assign-
ed to various projects, however, have
not permitieq the irclusion of this
project among the approved Fourth
Plan projects. I would, however,
asure hon, Memberg that if within the
next three monthg I receive g reaso-
nable proposal which is feasible of
implementation, I shall certaily take
up the question of the project being
included in the TFourth TFive Year
Plan with my colleagueg in the Cabi-
net and the Planning Commission.

SHRI A. P, CHATTERJEE (West
Bengal): Will the hon, Minister make
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clear these points? In August, 1960, an
Exper. Committee was set up and in
July 1966 jis report that the small car
manufacture would be in the public
sector was reviewed. Now, what really
happened in the meantime to reverse
the decision that this samll car manu-
ture must now be in the private secor?
Well, may I take it that this reversal
of the decision was merely a way of
scuttling the entire scheme? That is
my first question, because it appears
that immediately after it was switched
over to the private sector, it was found
that the private tenderg were not
satisfactory. That js what the Minister
has said. Why was it actually switch-
ed over to the private sector? That is
my first question, Then the Minister
has said about the foreign exchange.
Now, if a small car is manufactured
in the private sector, then will it not
require foreign exchange? Will that
private firm not require foreign ex-
change? If a private firm takes up
the manufacture of small cars, will the
position of foreign exchange be a little
different from the foreign exchange
position if the gmall car is manufac-
tured in the public sector? If the
foreign exchange position is the same
both when the car is manufactured in
the private sector as well as in the
public sector, actually why was it
switched over to the private gector,
unlesg it is to scuttle the whole plan
of the small car manufacture? This is
the second ques ion that the Minister
will please answer. The third clari-
fication 1 want is this, It appears that
in the Third Plan, manufacture of the
car either in the private secetor or in
the public sector wag not included.
It was promised that it might be inclu-
ded in the Fourth Plan. The Minister
said—and he is wrong there, he will
kindly clarify—that since July, 1986,
no interest has been shown, except for
past two or three monthg in 1967. Ia
fact, in August 1966 a spate of qu=s-
tions were asked in this very House
about the manufacture of low-cost
cars. So it is not correct to say that
sinece 1968 no public interest or no inte-
resl of Memberg of thig House has heen
shown in the question of manufacture
of low-cost cars.
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The Minister will kindly clarify this
position also whehter he is correct in
saying this or not.

The last question which I shall ask
ig this. It appears from the resume
which the Minister has given that since
August, 1960 committee atter com-
mittee, review after review, have taken

place hut the position has remained
exactly at the same place. Now. the
Minister has said that no external

pressure has been brought to bear upon
him, Will the Minister kindly say
how, after the Pande Committee which
was set up—this Mr. Pande, it appears,
is a close relative of Mr. Pande who is
i the Pilani Trust of the Birlas—
since August, 1960, this gmall car pro-
ject, for one reason or another, has
been shelved? Has there been any
letter on behalf of the Birla manufac-
turers sent to the Ministry concerned
asking them to reconsider the position
or reconsider this proposal on the basis
of that letfer? These are the ques-
tions I am asking him,

SHRI FAKHRUDDIN ALI AHMED:
All the questions which have been
raised by the hon. Member have more
or less been touched upon in my long
statement. What have pointeq out,
so far ag the question of interest is
concerned, is not the interest taken
by the public or the hon, Members of
this House but the interest taken by
some of the private enrepreneurs after
the statement was made by the Minis-
ter, my predecessor, in 1966, I may
assure the hon, Member that if I have
the way and it ig left {0 the Govern-

ment, we would always prefer to
have this project in the public
sector because I firmly helieve
that 5 project of this nature

can only become economical if we
helieve that a project of this nature
can only become economical if we
go in for the manufacture of a large
pumber of cars. It will not serve
the purpose about which the hon,
Members are anxious if another pri-
vate individual is given a licence for
manufacturing another 15,000 or
20000 cars. Therefore, when we have
the opportunity to examine the pro-
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posals and the hon. Members ars
also mn favour of the same objective
that projects which are likely fo
result in the concentration of wealth
in the hands of a few should not he
encouraged but should be undertaken
in the public sector, it is only desir-
able that such a big project should be
considered under the public sector.
Now, here the question of priority will
come, Hon. Members may be aware
that even what was provided in the
Fourth Five Year Plan has to be
reconsidered because of the various
difficulties and shortfalls in our expect-
ed resources, The proposal which
had been sent by my Ministry for
inclusion of Rs. 35 crores for this
project in the Fourth Plan was not
taken into consideration, and was
postponed, because funds had to be
provided for other more important
items which had to be given priorities.
And 1t is for this reason that this was
not taken into consideration. But as
I have said that if there are oropo-
sals, certain questions have beern
framed by me and they have been
sent to all the applicants concerned
in order to obtain the necessary
details from them and after they have
been obtained, I shall see which one
should be pursued and, recommended
for acceptance by the Governmeat,

SHRIMATI LALITHA (RAJAGO-
I ALAN): The Rule says:

“There shall be no formal motion
before the Council nor voting, The
Member who has given notice may

make a short statement and the
Minister concerned shall reply
shortly.”

The Minister has replied but he has
turnished only information regarding
certain things which I have asked.
He has not replied to all my ques-

tions. Am I permitted to put the
questions to him?
THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA): Let us finish
with all others and then we shall see.

SHRI BANKA BEHARY DAS: Our
question has not been replied.
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Let us hear 11
the questions and answers. If any-
thing remains, then we shall see.

SHRI D. THENGARI (Uttar 2:u-
desh): The explanation by the non.
Minister that the Government has not
been yielding to the pressures of the
monopolists is not very much con-
vincing.  Nevertheless, one thing is
certain that the Government is fol-
lowing a policy of wvacillation and
procrastination, We want to know
ca.egorically whether the Government
is inclined to give preferential treat-
ment to any foreign concern, for
considerations other than econon:c,
instead of to any Indian concern.

Secondly, much is talked of about
foreign exchange. That is true, But
why is the Government unwilling to
divert a part of foreign exchange that
is made available to big car manufac-
turerg for import of different materials
for small car projects?

Thirdly, may I know whether, in
order to enable a small car project,
when it comes into being, the Gov-
ernment is prepared to give some
sort of relief in excise duty, taxes,
etc. or whether the Government is
hesitating and is reluctant because of
this point also?

SHR] FAKHRUDDIN ALI AHMED:
Again some qQuestions have been rais-
ed which are outside my purview.
So far as the question of taxes, ex-
cise duties are concerned, these are
matters which should be referred to
the Finance Minister because what 1
am concerned with is the cost of
production of the car ex-factory with-
out the excise duty and other taxes.
It is only  matter of opinion. I have
already said that so far as we are
concerned, we have mnot yielded to
any pressure. JIf that notion I can-
not remove by my statement, I Jo not
know what is the other way of remov-
ing that impression from the mind
of the hon. Member. As I have al-
ready pointed out, it is my desire
that ag far as possible this project
should Ye taken up in the public sec-

[ RAJYA SABHA ]

Discussion 206
tor. But if any private entrepreneur
has to be considered, then certainly
preference will have {o be given to
one within our own country.

SHRI D. L. SEN GUPTA: May I
know, Sir, whether in the allocation
for the Industries Department in the
Fourth Plan the subject of a small
car's manufacture finds any place?
This is my first question. This has
been ghelved for years because it was
not in the Plan, We now hear that
it will get priority. But I want to be
very specific whether it is jn  the
Plan itself.

Coming to the second question, so
far as tenders are concerned, certaimn
firms have tendered. May 1 know,
Sir, whether any firms so far have
indicated within what price they are
going to sell it in the Indian market
or, for the matter of that, whether
our Government has any price ceil-
ing within which the tenderers hsve
got to manufacture and sell.

The third question is this. So far as
our Government is concerned, it has
been consistently charged of refus-
ing because of the vested interest
who are in the field already like the
Ambassador, Fiat and Standard manu-
facturers, small cars are not being al-
lowed to come in the field. Their
pressure still exists, we know. And
this monopoly is being preserved
by not allowing any indigenous ot
forrign manufacturers to manufacture
smell cars. Now the Minister said
that unless 50,000 small cars can be
manufactured it will be an unecono-
mic preposition. May I know, Sir.
whethey the Government, if necessary.
as a matter of policy will manufacture
50,000 small cars to make it economi-
cal irrespective of whether any other
firm agrees to manufacture or no'?

SHR1 FAKHRUDDIN ALI AHMED:
So far as the third question is con-
cerned, I have already 1eplied. Tt is
a matter of opinion. Now, in order
to determine the question of priority,
it is not only my Ministry which is
concernad but other Ministries—also.
The list of priority has to be prepared
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in accordance with what is most ur-
gently needed for the country and
what is more important for the pur-
pose ol our development,

SHRI D. L. SEN GUPTA: Have you
initiated that?

SHRI FAKHRUDDIN ALI AHMED:
Even if we initiate, the views of
other Ministries have also to be taken
intp consideration. So fay as my
department ig concerned, we have
given priority to light commercial
vehicles in order to provide more
facilities to passengers travelling by
buses, tp scooters and so on. And, as
I have alsp pointed out, we had also
sought a sum of Rs. 35 crores to be
included in  the Fourth Plan  for
manufacture of cars. (Interruptions
by Shri D, L. Sen Gupta). These
Rs. 35 crores are not to be given to
them,

(Interruption by Shri D. L. Sen Gupta)

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): You have put
your questions. Now hear the ans-
wer.

SHRI D, L. SEN GUPTA. How is
he answering it?

SHRI FAKHRUDDIN ALI AHMED:
I do not know what is the idea of the
hon. Member about a small car.

(Interruption by Shri D. L. Sen Gupta)

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Mr, Sen Gupta,
no running commentary, please. Let
him reply.

SHR] FAKHRUDDIN ALI AHMED:
I am concerned about cheap cars
whether it is a small car or g big
car., I am concerned with a cheaper
ear. I do not know what he means
by a small car.

SHRI D. L. SEN GUPTA: What do
you mean by a small car?

SHR1 FAKHRUDDIN ALI AHMED:
I am not prepared to enter into a
controversy with the hon. Member.
My statement has clearly made the
position of the Government clear that
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as fary as it is possible we shall see
that the project is undertaken in
the public;sector. If it is not possi-
ble t6 do so and if I have a reason-
able offer from the private sector, I
shall consider the offer,

(Interruption by Shri D. L. Sen
Gupta)

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): Please resumc
your seat, Mr. Sen Gupta.

SHRI SURJIT SINGH ATWAL
(Punjab): May I know, Sir, whether
the Government is ready to allow any
Indian t{p manufacture a smal] car if
he does not want any foreign  ex-
change and agrees to sell the small
car at the agreed rate of Rs. 7.0007
Iz there . ..

N {GATEW T AAREH, T
fear) s & TR A AT W
FUEEl1 AEd 97 (W wEeg e (®
AW Hag ag vl T A-7FLA )
THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): Let him put his
question, Chordiaji.

SHRI SURJIT SINGH ATWAL:
And if anybody is there what is
the harm to the Government? How
does the Government lose on that
questiop if the party loses the money
in putting up such a plant?

My second question is whether
there is any proposal by the Yugo-
slav firm or the Government for ma-
nufacturing a small car. If that is
true, what is the hitch in accepting
that offer when they are not asking
for hard cuirency foreign exchange?

My third question, Sir, is what is
the total arount that we have paid
now in these Committees; and who
are the experts who will examine
these proposals submitted by the ma-
nufacturers of small car. My fourth
question is

st fReEnT WA A
femr ) Ut A IE &Y AT FIETAT
f& =ar o agr @S )
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THE  VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Please put your
duestion. Let there be no cross talk.

SHRI SURJIT SINGH ATWAL: Sir,
sometime ago, the Standard car manu-
facturers asked for permission to
change their car into 3 car with four
doors instead of two doors. What was
the hitch in not allowing them to pro-
vide four doors instead of two doors?
There was no question of foreign ex-
change there,

SHRI ARJUN ARORA: A four-
door standard car will be a very good
car.

SHRI FAKHRUDDIN ALI AHMED:
The entire position is misconceived
because our permission or licence is
not necessary when the investment
involved is less than Rws. 25 lakhs and
when there is no import content, If a
person is able to manufacture a car
without importing and by investing
less than Rs. 25 lakhs, there is noth-
ing to prevent him from procuring and
for this purpose, he need not come for
my permission

SHRI ARJUN ARORA: He wants
Rs. 35 crores to produce a car but he
wants others to produce it with less
than Rs. 25 lakhs,

SHRI FAKHRUDDIN ALI AHMED:
I am very sorry for the interruption
of Mr. Arora. He must realise that I
am not saying this at my own instance
. but replying to the question that when
a person is in a position to manufac-
ture a car with only a few lakhs of
rupees, with indigenous effort, what
is there to prevent me from giving
him permission. I was replying that
in that case the question did not arise.
When these proposals are received by
‘me, certainly they will have to be
examined by experts, who are in the
know of these things, who are engi-
neers. Whatever engineers we have
at our disposal, they will cetainly look
into all these things.
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Now as regards the cost involved im
setting up a Committee and so on, uan-
fortunately I have no information now.
I can give you later.

Regarding the other question that
we were standing in the way of four
doors being provided, actually we did
not stand in the way. When ithe
proposal came to us, we permitted it.

SHRI BHUPESH GUPTA: Before I
ask questions, I wish to make a sub-
mission to you. Frem the questions
and replies, you will gather that the
matter is very important. I have al-
ready given notice for a two-hour dis-
cussion on the subject and I hope that
in view of the importance of it, you
will kindly sce that during this session,
there is a discussion on the subject. 1
have already tabled a Motion on the
statement.

Now, first of all, T would like teo
know from the Minister; Is jt not a
fact that the project which was ap-
proved by the Pande Commitiee and
which was also gone through by the
Defence Mnisiry, really involved ne
foreign exchange because the French
'motor company Renault guaranteed a
certain quota of import, that is to say,
export from this country which they
will buy and offered to meet the fore-
ign exchange component of that parti-
cular project with those earnings? Is
it not a fact that as this project was
under discussion, very heavy pressur-
es were built upon the Government
and the private sector, especially the
Birlas, wanted the small car project
to be given to them? Is it not a faet
that as a result of this, delay was
caused and nothing was taken in hand?
I should also like to know, when the
hon. Minister is pleading shortage of
foreign exchange. whether it is not a
fact that under the Third Five-Year
Plan, 3 sum of Rs. 35 crores, or some
amount between Rs. 30 and Rs. 3§
crores, was sanctioned as foreign ex-
change mainly for the Birlas, whe
have almost mondpolised in this mat-
ter, and for two other companies in the
line. Yet no foreign exchange was
available for pushing through this
small car project in the public sector.
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May I know from the hon. Minister
whether it is not a fact that Mr. Sub-
ramaniam, when he was the Minister
in charge, in this very House gave a
solemn assurance, when Members ask-
ed dquestions, that whatever happens,
when the project came, ¥ would
come always inevitably in the public
‘sector? Why now is the Government
trying to modify its stand? They have
modifieg it when they say that it may
be in the public sector or in the pri-
vate sector and they are considering
more private sector proposals than
public sector ones. Mr, Subramaniam’s
statement will be found in the proce-

edings of the House. May I
also know whether it is not
a fact +that in the recent period,
after having cornered the auto-

mobile market, the Birlax and others
wanted that the small car projeet
should come to them and they made
representations to the Government
that the Hindustan Motors was in a
position to turn out small cars provi-
ded the Government would sanction
the necessary foreign exchange and
other facilities for them? I should also
like to know whether it is not a fact
that there were reporis, in Delhi and
other places, of sheer bribery and
political influence or certain other in-
fluence being exerted by certain busi-
ness concerns? If you ask me, T can
give you names—some names you have
heard already—but I do not wish to.
Now, I should like to know whether
it is not clear that under these cir-
cumstances of pressure from the big
business, coupled with, I say, bribery,
that the small car project had been
scuttled as far as the public sector iz
concerned. And they were waiting
for the scarcity to grow and difficulties
to arise. And then even when the
foreign exchange position is  worse
than it was in 1963, they are thinking
of making over the small car vroject
to the private sector. Do 1 have
here a categorical assurance by
the Minister ¢that private pro-
posals for the small ecar project
will never, never be entertained un-
less the matter has been discussed in
Parliament? Do 1 get an assurance
from the hon, Minister in eharge here
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.that th?s matter should be Qiscussea
in Parliament and that pasi commit-
ments should be kept?

We started, Mr. Vice-Chairman, with
the public sector. You were there and
you took very great intereet in this
matter, We reiterated public sector.
But back-door sabotaging went on,
bribery went on and corruption went
on. And now this Minister comes and
tells us here that he is considering
50 many proposals and whatever
he considers good will be accep-
ted. But his min€ is already
made up. It is for the private
sector. Therefore, Sir, I would ask
them to reiterate the solemn assurance
that it the small car project wnateriali-
ses, it would materialise in the public
sector, if necessarv hy nationalising
the Hindustan Moturs of the Birlas
where we can easily produce, with the
equipment they have, small cars re-
ducing the production of big cars, se

that on the one hand, we have the
public sector expanded and on the
other, who meet the needs and re-
quirements of our economy ) the
present situation. The need of the

hour 1s to nationalise this moncpolis-
ed automobile indusiry, not to go im
for further expansion in the vrivate
geclor, whether it ig small car or big
car. Therefore, I would ask the Gov-
ernment whether they consider, first
that the public sector is a “must” if
the smalil car project materialises, and
secondly, whether Governmont
would consider the advisability and
propeosal for taking over the existing
concerns, particularly the Hindustan
Motors, especially after what has
come to light in the various discus-
sions about Birlas here, so that we
push through without any inhibitiom
the public sector project to produce
the small car the nation needs to-day.
The small car project must be in a
publie sector project. Public opiniom
is absolutely clear and I hope the
Government will not yield to pres-
sure or succumb to bribery.

8 P.M.

SHR] FAKXHRUDD'N ALI AHMED:
My friend has actually said what 1
have been saying myself.
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SHRI BHUPESH GUFTA: You give
the assurance.

SHR]I FAKHRUDDIN ALl AHMED:
I have said it tha. in order to make
a cheap car, ecoaomic c¢ar, 1t 1S essen-
tial that we should go in for a very
large project and it will be very un-
wise to give that responsibility o the
private sector but the large number of
questions which were put in this
House suggested that we were not
taking any actions on so many appu-
€ailo:as from entrepreneurs; their ap-
plications were pending and they
were not given the opportuniy of
manufacturing the small car. I think
some Members even on that side of
the House pleaded for the applications
being considered, that is to say appli-
cationg which have been given by a
lage number of private sector people.
it 1 have my own choice, we shall go
in for a very big economic project and
that will have to be under the pub-
lic sector. For that purpose, as I said,
we had approached ‘he Planning
Commission and asked them to give
us Rs. 35 crores. That has not been
accepted till now. We shall again
make an effort and if it is possible for
us to find the funds and for us to
persuade the Planning Comm ssion
and the Finance Minister to agree to
our proposal.

So far as the first question raised
by him 1is concerned, about Re-
nault

SHRI BHUPESH GUPTA: The name
of the ear was Dolphin.

SHRI PAKHRUDDIN ALI AIIMED:
My informa‘ion is that what has been
stated by my friend is not correct be-
cause this company had only suggest-
ed that there may be a possibility of
exporting *o pay for import required
for the purpose of ‘manufacturing this
car.

(Interruptions)
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SHRI FAKHRUDD.N ALI ABMED:
They had given this sugges.ion but
when they were asked whether they
were prepared to undertake this res-
ponsibility of exporting, they  sawd
‘No’ and it was because of their in-
ability that this p.oject coulg mot go
ihrough. This was only a suggestion
which someon» had given but when
they were asked .he specific question
whether they were prepared to un-
dertake the responsibiity of export-
ing the car manufactured here in order
{0 make up what we would be spend-
ing on the import of the various
items, they replied in the negative
and sajd that they could no* give that
guarantee, It is for that reason that
this proposal fell hrough.

SHRI BHUPESH GUPTA: I must
say this because I have been here, that
it was not the argument when we
raised it. The argumen at that time
was—which was advanced by your Go-
viernment and you were not hcre
then—of foreign exchange shortage.
In fact, some of the Govern-
ment papers contained that kind of
a proposal coming from the PFreneh
company. The argument of the Gov-
ernment was not that because ihey
would not like to take the responsibi-
lity for export but the argument was:
‘We do not have foreign exchamge'.

SHRI FAKXHRUDDIN ALI AHMED:
Therefore what has been s‘ateq by
the Government is perfectly consis-
tent. Az we had to depend on the
foreign exchange and because there
was shortage of foreign exchange, the
proposal could no* be accepted.

SHRI BHUPESH GUPTA: No.

SHRI FAKHRUDDIN ALI AHMED:
Yes.

SHRI BHUPESH GUPTA: There
was a discussion. We produced vari-
ous papers. We were in possession
of the Pande Committee report and
various other documents which show-
ed that it was possible to overcome
the foreign exchange difficul‘ies and

SHRI BHUPESH GUPTA: They | the Renault Company was willing te

phased out the credit for a long time.

cooperate in the best possible way.
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The Government at that time sad.
The Second Plan difficulties are there,
the foreign exchange duhculties are
there and certain other hiags like the
Steel Plants are there being discussed’.
They therefore said: ‘Even 1f we get,
we would not be 1n a position to .ake
1t up. It was not so cawegorical as
you are saying to-day. Therefore I
submit that in view of he public
interest 1n the 'matter, let there be at
least g two-hour dwscussion. We
shall relate the whole thing on the
basys of the documents.

SHRI FAKHRUDDIN ALI AHMED:
I shall only be 100 glad if my f.iend
can produce an agreement under
which the company undertook to pro-
vide at least

SHRI BHUPESH GUPTA: I never
said agreement The corespondence
was there It was noted by the Gov-

ernment I did not say it was a pucea
thing.

SHRI FAXHRUDDIN ALl AHMED-
That is what I also say

SHRI BHUPESH GUPTA: To-day
you are discussing 1 when the foreign
exchange situation 1s far worse. To-

day is after the devaluation. Please
understand it. At that time the
foreign exchange needed was very

Ittle compared to what would be re-
quired now even on the bes of terms.
At that time 1t was given up, as we
pointed out, under the pressure of
Birlas and others. That is the main
thing.

SHRI FAKHRUDDIN ALI AHMED:
That is what I am pointing out that
because the suggestion given by them
could not pe translated into actual
agreement, the liability of finding the
foreign exchange was on ‘he Govern-
ment of India and because they were
not in a position to find out the foreign
exchange, the whole thing fell
through. This 15 what I am saying
that if what was suggested had been
actually put into the asreement and
they had taken the liability of find-
ing out what we had ‘o spend on
foreign exchange by taking our car
out of the country and selling it

[ 2 JUNE 1967 ]

Discussion 2070
things would have been all right but
they could not take that responsibility

They said that thrs was only a sug-
gestion and they would try but noth-
ing more than tha., was undertaken

They were not prepared to assure us

That means finding out the foreign
exchange for the entire project from
within our coun.ry and that 1s why
the Government could not take it up,
at that time. So these were the two
main guestions

SHRI BHUPESH GUPTA: Other
guestions are there. When the small
car project has not been finally aban-
doned from consideration, you are
sanctioning even heavy foreign ex-
change under the head ‘Automobile’
.0 the Birlas

SHRI FAKHRUDDIN ALI AHMED
No There 15 no such thing that we

have been sanctioning. Of coulse
their project is there.

SHRI BHUPESH GUPTA. 1 have
been 1n the Consultative Commitiee

for the Third Plan, the one formed
by the Prime Minister. The figures
were given and they should be avail-
able to you Fiom memory I say

Rs 30 to Rs. 35 crores for the
entire period was the sanctioned
foreign exchange for Birlas and
others wunder the head ‘Auto-
mobile Industry’. Even if you

do not study them, what can I do?
Therefore I say for goodness’ sake,
Mr. Vice-Chairman, you agree to a
discussion on this project Let us say
things, because we have also a lot of
things o say Much of dirty linen we
want to wash here in order to show
how sabotage has taken place.

SHRI FAKHRUDDIN ALI AHMED
There is nothing more to discuss so far
as this matter is concerned. When
foreign exchange is required by *‘hem
for maintenanca purposes only, ihe
applications are made and they are
considered.

SHRI BHUPESH GUPTA: Gherao
those applications.
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): This cannot go

on.

SHR1 BHUPESH GUPTA: We are
very much agitated over it

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): I quite under-
atand your anxiety. Have an idea of
the limitation of time. For half-an-
hour, I have allowed 40 minutes.

SHRI BHUPESH GUPTA: Ask him
to tear up the proposals coming from
the private sector, especially from

Birlas.

AN HON. MEMBER: We want cafl,
whether it is from Birlag or ofhers.

SHRI BHUPESH GUPTA: This is
sabotage.

SHRI FAKHRUDDIN ALI AHMED:
My friend has indulged in all kinds
of insinuations that there is corrup-
tion, there is Dbribery, so on and &0
forth. How far he is justified in

making all these wild and sweeping |

statements I do mot know but I think
when such statements are made, the
proof should be given and those
should be subsiantiated. If you can
tell me who has taken bribe . . .

SHRI BHUPESH GUPTA: You have
an Enforcement Branch.

SHRI FAKHRUDDIN ALI AHMED:
1f you have some information in your
hands which our Enforcement Branch
has not got. it is your duty to place
it at wmy disposal so that I may take

action. But you run away when you
are asked 1o substantiate your
charges.

SHRI BHUPESH GUPTA: We will
discuss it here.

SHRI FAKHRUDDIN ALI AHMED:
You only keep on making inzinuations
and making all kinds of allegations
without any substance at all. And
this is not the way in which these
matters should be discuresed or should
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even be considered, and I have sub-
mitted that there is no subatance in
them.

SHRI BHUPESH GUPTA: I put it
to you that Birlas have contacied
some of your officials. Prom the Tele-
phone Directory I can mention the
names.

SHRI FAKHRUDDIN ALI AHMED:
the

But you are not 'mentioning
names . . .
SHRI BHUPESH GUPTA: Dev-

Anand, 48 Jorbagh.

SHRI FAKHRUDDIN ALI AHMED:
I take objeclion to my officers being
maligned in this way without giving
me the specific instance of the officer

who is really responsible for any
corruption.

SHRI BHUPESH GUPTA: I am not
maligning all your officers. Some

black sheep are there.

SHRI FAKHRUDDIN ALI AHMED:
Whatever it is, even when you wmay
that some plak sheep are there, you
are not prepared to give their names.

SHRI BHUPESH GUPTA: And
some Ministers are also there.

SHRI FAKHRUDDIN Al AHMED:
But you are not prepared io give me
the names.

SHRT BHUPESH GUPTA: Some

Ministers. Why is he provoking me
like this?

THE VICE-CHAIRMAN  (SHRI
M. P. BHARGAVA): Why are you
provoking him like this?

SHRI LOKANATH MISRA
(Orissa): I take strong objec‘ion to
the hon. Member having a running
dialogue with the Minister. Unneces-

sarily time is being taken at this late
hour . . .

SHRI BHUPESH GUPTA: How are
you affected?
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SHRI LOKANATH MISRA.
I am alsoc a Member of the House and

I also want to ask question May
I submait, Sir,
THE VICE-CHAIRMAN (SHRI

M P BHARGAVA) Let the Minster
finish, no cross talk, Mr  Bhupesh
Gupta

SHRI FAKHRUDDIN ALI AHMED
Now may I submut this, Sir? My
hon friend has ‘'made allegations
agamgt “some Ministers” and Minis-
ters are alsec Members of either ‘of
the Houses My submission 1s 4hat
it 15 only proper that either these
allegations should he withdrawn, or
he should be prepared to give the
names of the Ministers

SHRI BHUPESH GUPTA Non af
a1l Nothing doing

SHRI FAKHRUDDIN ALI AHMED:
In that case there 1s no justification
for making such observations, and
thera should be 5 privilege moticn

SHRI BHUPESH GUPTA What 1s
the privilege motion? Your Govern-
ment 15 1n league nth the Pirlas.
Wha 1s the privilege motion there?

SHRI A P CHATTERJEE Did
mnot the Birlas meet your Ministers .

SHRI BHUPESH GUPTA Yes, we
have seen how you are in league with
the Birlas We have alspo seen that.

SHRI A P CHATTERJEE It has
appeared in the precs that some of
the Ministers are in the pay of .he
Birlas

SHRI FAKHRUDDIN ALI AHMED-
That has been denied

SHRI A P CHATTERJEE Is any
mqu'ry being held?

SHRI BHUPESH GUPTA One of
the Birlas was invited by a Minister
to take money from hrm for election
purposes

THE VICE-CHAIRMAN (SHRI
M P BHARGAVA) Why are you
gomng into all kinds of extraneous

shings?
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SHRI A P CHATTERJEE Mr.
Vice-Chairman, when the question of
privilege has come, then I shall put
1t thig way There has been the alle-
gation outside that some Ministers are
in tie pay of the Birlas Theretore
there should be a parliamentary com-
mittee to go into the question whe-
ther some M vsters are 1n the pay of
the Birlas

SHRIMATI LALITHA (RAJA-
GOPALAN). On a pomnt of order, it
does not concern this subject at all
That a parliamentary commu.tee
should be appointed to go mntp the
allegations made against some Minis-
ters cannot figure mn this Half an-
Hour Discussion, 1t does not come
under this subject of the manufactire
of small cars

SHRI A P CHATTERJEE But he
15 rasing the quest.on of piivilege

SHRI FAKHRUDDIN ALI AHMED*
Mr Vice-Chaiman, T take very serious
objectiong to the allegations made by
that hon Member. They are very
objectionable and uaparhamentary

SHRI BHUPESH GUPTA Ou a
point of order, Sir, whal s unparha-
mentary?

(Interruptions)

SHRI FAKHRUDDIN ALI AHMED
Also I do not see any reason wihy he
shoutd have the monopoly of iime
while another is speaking

SHRI BHUPESH GUPTA You have
the monopoly to deal with the Buirlas
and I have the monopoly to ask you
questions 1n *hat connection

SHRI A P CIHATTERJTL What
1s unparliamentary here? The allega-
tion has been made n public that
some of the Ministers are in the pay
of the Birlas Tt has been 1n the
press A Congress Member has also
raised that What 15 unparhamentary
if we say the same thing here? Let
these Ministers come out in the pub-
lic and say what they have to say in
the mat‘er

SHRI BHUPESH GUPTA: I will
produce the letter which I read out
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i the House, the letter which Mr,
B M. Birla wiote in November, 1954.
frem No. 25, Broadway Road, to Mr.
Satya Narayan Sinha, which clearly
indicated tha. there was liaisor bet-
ween them It is a letter whih I
read out in this House. And so what

happened +o Mr. Satya Narayan
Sinha?
THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA): Let us confine
ourselves to the Half-an-Hour D scus-
sion about the small car and avoid
references ‘o all other things. Will
you please finish?

SERT FAKHRUDDIN ALI AHMED:
There are certainly rules which have
to be olserved.

SHR1 BHUPESH GUPTA: Again
rules.

SHRI FAKHRUDDIN ALI AHMED:
Unless the hon. Membor has to raise a
point of order, when I have been ask-
ed to reply to certain questions he ic
not in order to raise certain other
matters. I' will be doing me a great
injustice if these observations are
allowed to go unsubstaniiated, and 1
again repeat that there was no justi-
fication for ‘he hon. Member to make
such wild allegations against a:iy of
my officers or any of the Miniters
It he has the courage to make the
allegations, let him name those Minis-
ters and officers. (Interruptions) And
these ma‘ters can be inquired ino in
proper quarters, and now, since there
is no substance in those allegutioas
and maligning a Minister invoiver a
question of privilege of this House
this should not pe allowed to go on.

SHRI BHUPESH GUPTA: 1 acze
serious exception 1o it, that I have
committed any breach of privilege
We. to the best of our knowleage .

THE  VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Why « .t he
also say what he has to say?

SHRI BHUPESH GUPTA. But
where is the question of privilege 1n
what I said, and what is the breach
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of privilege? You are here to see
whether there has been any breach of
privilege or not.

SHRI FAKHRUDDIN ALI AHMED:
I am appealing to you, Sir. Is he
entitleg to speak when I am on my
legs?

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Please listcn to
him now.

SHR] BHUPESH GUPTA: I
listen to him always,

SHRI FAKHRUDDIN ALI AHMED:
Therefore, these allegations should
not be made.

will

Now again my friend had said that
we are giving a lot of foreign ex-
change to the Birlas. I may 1 11 him
that those details are not with me,
but I am sure that if any foreign
exchange was given, it was for the
maintenance of {he manufacturing
unit, for the manufacture of cars, for
which he has alrcady got the licence.
It is not for the purpose of import
in connection with new yndertakinge.
(Interruptions) 1 do not know; per-
haps you know it better.

SHRI BHUPESH GUPTA: I do.

SHRI FAKHRUDDIN ALI AHMED:
Therefore give the information to me.

SHRI BHUPESH GUPTA: I don't
give it to you. I will state it hcre on
the discussion.

SHRI FAKHRUDDIN ALI AHMED:

You have not the material and
courage to state it here also.
SHRI BRHUPESH GUPTA: Not at

your pleasure.
I will do it.

(Interruptions)

SHRI FAKHRUDDIN ALI AHMED:
Therefore I submit, Sir, that what-
ever is possible for us, we will do.
If really some proposal of a project
of thig nature we have in view and
if the resources are available to
undertake it, all that is possible will
be done by the Ministry,

When the Chair asks,
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THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Lokanath

Misra, still have you got any eclari-
ficationg to seek?

SHRI LOKANATH MISRA: Yes,

Sir; many, particularly after the
graat emphasis
THE VICE-CHAIRMAN (SHRI

M, P. BHARGAVA): We must finish
quickly, because we have exceeded
the time quit2 a lot.

SHRI LOKANATH MISRA: I have
many clarifications to seek, Sir, parti-
cularly after the great emphasis that
was laid on ideology at the expense
of the consumer. What was endea-
voured to be done here was projec-
tion of ideology rather than produc-
tion of car. Sir, I would like to ask
the hon. Minister whether he was
thinking of consigning this project
only to the public sector giving a
monoPpoly to the publie szctor

SHRI FAKHRUDDIN ALI AHMED:
Monopoly to the public sector.

SHRI LOKANATH M:SRA: Yes,
why do you laugh? If you know
anything on economics, it is mono-
noly in the public secior also. Or
would you allow simulianesously the
nrivate sector to take 1t up, so that
there is competition for the prices,
and for the quality which you so
sauch require, on which you so much
iaid emphasis? nd if that is so,
may I ask whether, along with the
public sector—if you can erect a plant
for the production of car--you are
also going to look into the offer that
las been made by a Yugoslav agency,
which wag so approvingly stated in
the newspapers by the Deputy Minis-
ter in the same Ministry? I do not
know whether you do not talk to
aach other about this business. The
Deputy Minister came out with a
statement—;a bold statement—that he
had a discussion with the Yugoslav
agency and he aoproveq of it. He
thought that it was

THE DEPUTY MINISTER IN THE

[ 2 JUNE 1967 ]

MINISTRY OF INDUSTRIAL DEVE- |

Discussion 2078
LOPMENT AND COMPANY AFF-
AIRS (SHRI BHANU PRAKASH
SINGH): One a point of elarification,
Sir

SHRI LOKANATH MISRA: Let me
finish it; you have your clarification
later on. It is between you and the
Minister

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Lokanath
Misra, he can make the clarification.
You are referring to something and
you are saying that he said this, Now
he has every right to clarify and say
what he said.

SHRI LOKANATH MISRA: Let
him clarify later. Let me put the
qucstion; I am mid-way in the ques-
tion. Let me complete the guestion,
Then I will give you the chance.

SHRI BHUPESH GUPTA: He can-
not get up.

THE VICE-CHAIRMAY (SHRI
M. P. BHARGAVA): Why cannot he
get up if you put something in his
mouth?

SHRI BHUPESH GUPTA: What is
this, Sir? If you allow him to get
up, I will not object. But here you
use the singular ang say that the
Minister will reply, that the Minister
will deal with it, and the Minister in
question is Shri  Fakhruddin Al
Ahmed, and the Half-an-Hour Dis-
cussion rule does not envisage two
or three Ministers. 'The Deputly
Minister is not mentioned here.

SHRI ARJUN ARORA: The term
“Minister” includes the whole team
of Ministers.

SHRI LOKANATH MISRA: Sir,
this is a very serious matter. From
the Statement it clearly appears that
the Deputy Minister had approved of
this suggestion, that it has had the
approval of the entire Ministry, be-
cause he saig that the car was less
costly, that it needed less petrol and
that it could be made available to
the common man in the street. If that
is g0, then what is the objection if



23079 Half-an-hour

[Shri Lokanath Misra.]

foreign exchange was made gvailable
and there was collaboration? So what
is the difficulty in their simultaneous-
ly having in the private sector and
in the public sector the manufacture
ef cars go that the consumer may
get them at a cheaper rate ang of
better quality?

There is another question which
kas not been replied though it was
a very relevant question put by Mr.
Thengari. Where is the difficulty in
diverting some foreign exchange? If
there is shortage of foreign exchange,
where i the difficulty in a part of
the foreign exchange now being used
by the three big car manufacturers,
for this new project? We may even
£o without one particulay type of car
Row being manufactured in the coun-
try. The foreign exchange thus mads
available could be switched over for
she new car project so that the com-
won man may get a cheaper car. The
common man is interested in the
produclion of a small car and at a
eheaper cost, not in our discussions
in the House, Let us makae it feasible
and possible for the Government and
even if it means that we will have
to go without a bigger car for some
time, the country will be prepared
for it. A part of the foreign ex-
ehange can be diverted and made
available to this new project so that
the small car project may be imme-
diately taken up and it can be simul-
taneously done in both the private
sector and in the public sector. Or if
the private sector has the mon:y in
Indian currency and they have the
eollaboration, let them go ahead with
the project. Why not you allow that?

SHRI BHANU PRAKASH SINGH:
Sir, let me state it quite categorically
that I made no statement whatsoever.
It was only a press hand-out from
my Ministry. I had only an explora-
tory discussion with the representa-
tive of a Yugoslavia firm who had
come to see me and I only emphasis-
ed the need for a quality car at g low
price. That is all. .And now, with
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regard to my Minister, I can tell this
House very, very categorically that
I command his full counfidence and
there is no question of

SHRI LOKANATH MISRA: Nobody

said anything about it. Who doubted
it?

SHRI BHUPESH GUPTA: My Min-
ister? Say your senior colleague, not
“my Minister”. That is not the way
to speak of Ministers.

SHRI BHANU PRAKASH SINGH:
And whatever has been done by me
has been done wilh his full approval.

SHRI FAKHRUDDIN ALI AHMED:
Again the issue between the private
gector and the public sector has been
raised. would ask the hon. Member
to settle it with Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA: We will
settle it all right. But the Birlas
should not be given any foreign ex-
change.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Gupta, let
the Minister continue.

SHRI FAKHRUDDIN ALI AHMED:
1 would like to state again that ne
foreign exchange has been given to
the Birlas or to anyone for the pur-
pose of any new car undertakings. I
find that the indigenous content of,
say, an Ambassador car in 1961-62
was nearly 74 por cent. Now it has
gone up to 93.7 per cent. That is to
say, they are importing only 7 ger
cent of the components for the pur-
pose of manufacturing these cars. And
unless we want to stop the production
of thes: cars, can we deny this?

SHRI LOKANATH MISRA: Sir, on
a point of order,

THE VICE-CHAIRMAN
M. P. BFARGAVA): What is
point of order?

SH" LOKANATH MISRA: This is
very misleading.

SHRI BHUPESH GUPTA: They al-
ways mislead.

(SHRI
your
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SHRI LOKANATH MISRA: This is
misleading.

THE VICE-CHAIRMAN:
M. P. BHARGAVA): Let me
your point of order.

SHRI LOKANATH MISRA: The car
costs Rs. 17,000. Sir, kindly listen
to me because you have to give your
ruling on my point of order. The car
costs Rs. 17,000 and how much does
7 per cent. of it come to?

(SHRI
hear

AN HON. MEMBER: If it is
Rs. 20,000, 7 per cent comes to
Rs. 1,400.

SHRI LOKANATH MISRA: That is
it. It is not a question of percentages.
This is very misleading. He should
not talk in terms of percentages. He
should talk in terms of the actual
money, in terms of the rupee value.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): There is no
point of order.

SHRI FAKHRUDDIN ALI AHMED:
I am really sorry my hon. friend is
confusing between the maintenance
and the actual setting up of machi1-
nery which will be required for the
purpose of putting up a manufactur-
ing unit. How can we stop it, unless
it is the desire of the FHouse that
these things should be stopped? Then
there will be no production of these
<8rg and there will be more shortage
= the availability of cars. So I do
not know why these questions are
raised. As I have already stated, 1
have given my view as to qow  the
Government wants to proceed SO far
as the production of this car is con-
cerned. The academic questions can
be settled by them both.

THE VICE-CHAIRMAN
M. P. BHARGAVA): Just
question by the mover.

(SHRI
one last

SHRI ARJUN ARORA: May [ put
one question?

THE VICE-CHATRMAN (SHRI
M. P. BHARGAVA): No, please. There
cannot be an endless debate on this.
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SHRIMATI LALITHA  (RAJA-
GOPALAN): Sir, I inifiated the de-
bate and I should be permitted to put

my question. Two of my questions
remain unanswered.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Yes, yes. I am
allowing you.

SHRIMATI

LALITHA  (RAJA-
GOPALAN): The hon. Minister has
not replied two questions. One is

about the production of scooters. For
this some 190 persons have applied
and the Government is yet to take
a decision. At present only some
four firms are making th.se scooters.
I want to know from the hon. Minister
why the Government has not iaken a
decision regarding the production cf
scooters, These scooters and Lamb-
rettas have replaced the bicycles in
the present economic living condi-
tions.

The second question is about the
defects in the cars manufaciured. Th=
Ministry’s note said that defects

in
the cars if broucht to the notice of
the D. G. T. D. that is to say, the

Director-General, Technical Develnp-
ment, will be looked into and that
in future such defects will not be
there. I would like to know whether
any such defects have been brought
to the notice of the Ministry and of
the Director-General and whether
anything has been done regarding
those defects.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): The Minisler
need not reply the first question be-
cause it docs not arise out of this
debate. He may answer the second
question.

SHRI FAKHRUDDIN ALl AHMED:
I may also inform the lady Membher
about it, I know #here is greater
demand for scooters than the mumhbér
actually manufactured. I have re-
ceived letters about it. The matter
will be looked into. This also comes
in the priority list and so something
R Bt A SRR

v P L I
LR TR



2083  Healf-an~hour

[Shri Fakhruddin Ali Ahmed.]

can be don2. All these matters will
be considered on merit.

So far as the complaint about cars
is concerned, I have already referred
to it in my statement. I am myselr
not satisfied with many of the things.
How th:zse can be improved 1 shall
certainly try to discuss with the drms
concerned and I shall look into the
matter,
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THE VICT-CHAIRMAN (SHR1
M. P. BIHARGAVA): The ilouse

stands acjeu ied till 11 A.M, on Mon-
day the 5th June.

The House then adjourned
at twentyeight minutes pas*
six of th: clock till zleven of
the clock on Monday tne 5th
June, 1967.
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